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1. INTRODUCTORY

1. This Report deals with the question whether any amendments Secopeand Ganesis,
are necessary in regard to disciplinary jurisdiction over abvocates

under the Advocates Act, 1961, The subject has beer: taken up on a

reference received from the Government of India, Ministry of Law,

Justice and Company Affairs, Department of Legat Affairs. From

the letler' addressed by the Secretary to  the Department of Legal

Affairs to the Member-Secretary of the Commission in this behalf,

the material portion #s quoted below:—

“Disciptinary jurisdiction over Advocates was, as you are
aware, transferred by the Advocates Act from the High Courts
to the Bar Councils. Suggestions have been made fram time to
time that this jurisdiction is not being properly exercised and
that the Bar Councils are taking too lenient @ view and ihat
it would be morc appropriate if the jurisdiction of the High
Courts is “‘restored” or alternatively, that the Judges have a
greater say in the matter of disciplining erring Advocates.

=¥ FE ki %k *k

1 shall, thereforc, be grateful if the Commission cun go
into this question and favour the Government with the benefit
of its advice.”

2. Before procecding to consider whether a  change in the law is History as showing
needed, we would like to state at the outset that the present statutory gg‘c’:l’ v:‘?"a?tgt‘r bk
provisions on the subject were evolved after mature reflection, as will tyre reflection.

be evident from the history of the provisions.® Strong, if not compell-

ing, reasons should exist for recommending a change therein.

II. THE PRESENT LAW

3. The present law is contained in the Advocates Act. 1961, Chap- ﬁme“ law—State
ter 5, which deals with the conduct of advocates,® including discipli- ar Gounails.
mary proceedings for misconduct. Briefly, the scheme is as follows.

Where, on receipt of a complaint or otherwise, a State Bar Council

has reason to believe that any advocate on its roll has been guilty

of professional or other misconduct, it shall refer the case for dis-

posal to its disciplinary Committee.* The Disciplinary Committee of

a State Bar Council, after giving the advocate concerned and the
Advocate-General an opportunity of being heard, mey make any of

the following orders, namely’:—

(a) dismiss the complaint or, where the procsedings were initi-
ated at the instance of the State Bar Council, direct that
the proceedings be filed;

(b) reprimand the advocate;

(c) suspend the advocate from practice for such period as it
may deem fit;

(d) remove the name of the advocate from the State roll of
advocates.

L, D.ONo. P, 8(12) /76 -L.C., dated the tth Ootober, 1978 addressed by the Secretary, Dopattment of Logal Affairs to the
Member- Soeretary, Law Comtmission of India.

2 Para T—11, infra.

1, Sactions 3544, Advocates Act, 108l

4, Sestion 33 (1).

%, Bection 35(3) {a) to (d).

T8—L/P{D}121Mof LJ £ CA--2



Bar Couneil of
Indis,

History—Act of
1879.

4. In the case of an advocate whose name is not entered on any
State roll, the Bar Council of India, on receipt’of a complaint or
otherwise, if it has reason to believe that the advocate has been guilty
of professional or other misconduct, shall refer the case for disposal
to its disciplinary committee.! The disciplinary comumittee of the Bar
Council of India bas also power to withdraw for inquiry before it-
self and dispose of any proceedings for disciplinary action pending
against any advocate before the Disciplinary Commitiee of any State
Bar Council.’ The powers and procedure of the Disciplinary Com-
mittee of the Bar Council of India in an inquiry are the same as
those of the Bar Council of a State’

8. Apy person agegrieved by an order of the Disciplinary Committee
of the State Bar Council may prefer an appeal to the Bar Council
of India and a similar right is given to the Advocate-General of the
State by an amendment made in 1973.* Such appeal is heard by the
Disciplinary Committce of the Bar Council of Tndia, which may, on
such appeal, pass such order, including an order varying the punish-
ment awarded by the Disciplinary Committee of the State Bar Cown-
cil as it deems fit" But this is subject to the proviso that the order of
the Disciplinary Committce of the State Bar Council shall not be
varied so as to prejudicially affect the person  aggrieved, without
giving him a reasonable opportunity of being heard®

6. Any person aggrieved by an  order made by the Disciplinary
Committee of the Bar Councit of India may appeal to the Supreme
Court. A similar right is given to the Attorney General of India or the
Advocate-General of the State concerned, as the case may be, by
an amendment made in 19737 On such appeal the Supreme Court
may pass such order. including an order varving the punishment
awarded by the Discinlinary Committee of the Bar Council of India,
as it deems fit, but no order of the Disciplinary Committee of the Bar
Council of India shall be varied so as to prejudicially affect the
person aggrieved, without giving him a  reazonable opportunity of
being heard.® The rest of the provisions in the chapter are not material
for the present purpose.

IIL. HISTORY

7. So much as regards the present law. Before the passing of the
Advocates Act, 1961, the law on the subject was to be found princi-
pally in two enactments. The Legal Practitioners Act, 1879 empower-
ed a High Court® to make rules governing the admission and discipline
of pleaders who practised in the courts subordinate to it and before
revenue officers and tribunals within its territorial jurisdiction.

Under that Act, the High Court could suspend or dismiss a plea-
der for taking instructions from a party, or the servant. friend or
relative of a party who had pot retained him, or for attempting to
sccure employment through a tout or other person remuneruted for
the service, or for offering part of his fee as a reward for having

L. Beotion 36 (1).
1, Bection 36 (2)

3, Bection 36 (3), and 36 {4)

s, Section 37 (1).

4, Bection 37 (2), main paragraph.

s, Bection 37 (2), provise.

7, Bection 38 (1), main paragraph— esrlier ha!l.

2. Hoction 38, main Paragraph, latter half and pravisa.

9, feotions 6 and ¥,

Legal Practitioners Act, 1879 {18 of 1879).
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arocurcd cuployment, 0 for fraudulent or prossiy improper proles-
sional conduct,! or on conviction ef a crimindl offence implying such
a defect of character as to render him unfit for pleadership.

The inquiry could be initiated by the subordinate court® in rela-
tion to whose proceeding. misconduct  was atleged to have been
comuiitied, and the disirict court or the Collector could suspend the
pleader duriag his investigaion. but the final order was to be passed
by the High Courl

B, The Act of 1879 s concernad with pleaders. The lndian Bur Aot of 1926,
Councils Act, 1926 gave lo Advocates, who were entitled as of right

to practise in o High Court. a measurd of aulonomy nat enjoyed by

pleaders. The Bar Couancil constiteted onder the Act was a body

cowporatet  composed of® the Advocate-General of the State four

members nominzied by ihe Hiph Court and ten members elected

by the advecales from wmong (henselves,

Under the Act of 1926, & cowmplaing of misconduct against an
advocate, 11 prescatad o a Eligh Ceourt, could be heard, after consul-
tution with the Bar Council. by o district judge: alternatively, the
Chief Justice could appoint a tribunal of from three to five members
of the council. The finding had to be reported to the High Court, which,
after giving the Advocate-General and the advocate  concerned the
opportunity to be heard. would pass final orders. It the complaint
was not disimissed, the advocute might be reprimanded, suspended or
stiuck off the roll of advocates maintained by the Bar Council f

9, Soon after independeuce, a distinguished Committee was entrusl- Al India Bar
ed with the work of reporting on the need for an All India Bar. The Committes.
Committee gave ils Report in 1953, It recommended, infer aliu, ths

grant of complete autonomy to the bar.

The observations of that Committee as to the need for autonomy
are as Tollows:’

“The medical men have their General  Medical Council
wnder the Indian Medical Councils Act, 1933 {Act XXVII of
1933).- S0 have the Chartered Accountants under the Chartered
Accountants Act, 1949 {Act XXXVII of 1949). It is a truism
thit respomsibility “thrown upon a person stimulates his sensc
of responsibility. Uniess responsthility s conferred on the rep-
resentative body elected by the Members of the Bar the
gstublishment of an Al India Bar will be  meaningless. If it s
desirable, s tha Committee thinks it s, that the aational Bar of
India shonld Lo oo strong and independent Lody capable of in-
flucncing wul leeding  public  opinion there should  be soane
competent  anthority ceriving s jurisdiction and  power from
i Bar dnell anid not subservient to any external  aunthority
howsoever high and ¢minent that might ke, The risk of the Bar
Councils being swuyed by external influence or wonworthy censi-
derations is iyt roacvers as anprevided {or as s apprehended.”

i, The necd for virriing ous the recommendation of the Al India 1@ Couission’s
Bar Comnites wae stessed i these words m the 14h Report of v;f,':m,:_“ the 14th
I, Bection 13, Legal Practitinuers Act, 125y, ;
2, Section 12, Legal Practitivaers Act, 1879,
‘. Seotion 14, Legal Uractibioners Act, 1870,
{, Section 3 {2}, Indisu Bar Counils det (35 00 1oy,
. Seetion 4 (1), Todian Bar Covneiis Are i35 1 1hang,
6, Seetinn 10, Tudian Bar Cotnils Acy, 1026,
i, All India Bar Commitlee Reopavi (103431 e A7, para G
T8 —LJB( D)L ML IS0 -3
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the Law Commission of India in its Report on the Reform of Judiciak
Agdministration forwarded in 195§, —

“47. The All Indiv Bar Commitice considercd exhaustively
the questions of the constitution and powers of the State Bur
Councils and the All India Bar Council and made detailed re-
commendations. In framing its recommendations the Committec
accepied the principle that the Bar should be  autopomous in
matters relating to the profession. its recommendations in regard
to the constitution of the Bar Councils are based on the accepi-
ance of this principle. While recommending that the Stuic Bar
Council and the All India Bar Council shall inter afia consist of
two Judges of the High Court or two Judges of the Supreme
Court nominated by the Chief Justice of the High Court or the
Chief Justice of India respectively, care was talien to ensure thut
the two Judges so nominated would be persons who had been
advocates. so that, notwithstanding Judges being members, the
Councils still retuined their domestic- character and were com-
posed exclusively of advocates.”

“48. We wish to emphasize the principle of autonomy tius
sought to be given ellect to by the Committee. Our  considercd
opinion is definitely against Judges who have ncver been “advo-
cates being brought into these autonomaus bodies that should
consist wholly of members of the profession. In this connection
it may be noticed that section 4 of the Bar Councils Act, which
prescribes the composition of the Bar Council provides for four
persons to be nominated by the High Court, of whom not morce
than two may be Yudges of that Court. The recommendation of
the Committee that the Judges nominated should have been per-
sons who had been advocates was, it appears, made deliberately
with a view to prevent Judges who had not been advocates from
becoming members of the Council. It may be pointed out that,
notwithstanding the provision in section 41}y of the Bar
Councils Act, in some of the States, the High Court has not
chosen to nominate Judges as members of the Bar Counci's. In-
spite of the absence of Judges on these comncils, so far as we arc
aware, there has been no  complaint  about the satisfactory
functioning of these Bar Councils.

“It would, therefore, appear that the time has arrived lor
making these professional bodies eatirely autonomous. . how-
cver, Judges have to  form part of the composition of these
bodies, they should be Advocate-Judges.”

Advueates Act, i1.

1961 In 1961, the recommendations of the All India Bar Committce
were given legislative  effect’ by the Advocates Act, 1961, which
contains the present law on the subject. We have already summarised

its material provisions.?

IV. AMENDMENT NOT NECESSARY

{f‘;‘;ﬁ:gﬁsﬁiﬂiﬁh 12.  The brief historical survey  given above® shows that the trend
not favoured. of legislation in India has been gradually towards greater autonomy
in the field of disciplinary proceedings against members of the legal

profession. Prima facie, it would bhe 3 retrograde  step if this trend

15 reversed and disciplinary furisdiction s sought to be restored: 1o

the High Couris,

'. I4th Report Vol. I, page 576 Chapter 26, paraseaphn 47 45,
3, Bections 34—42 Adyvoesten Art, 1961,
. Para 3—6 suprg.

Para 7—11. supra.
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If there have been a few isolated iibtaskes in which the aggriev-
ed parties are dissatisfied with the action taken by the disciplinary
body, that should mot be regarded as constituting adequate justifica-
tion for a change in the law. Such! dissedisfyction, assuming that it is
justified on the merits of the case, doed o necessarily disclose a
defect in the machinery of adjudicstion. However perfect a law,
occasions are bound to arise from timie to time where the parties
concerned may not be totally satisfied with the exercise of powers
vested thereunder, The Advocates rﬁ:r, 1961 has provided maclhincri
for taking the matter to higher authoritieg in appropriate cases,® an
obvicus cases of injustic}::ggcruld be nmuately remedied under the
present scheme. The right of final appeal to the Supreme Court en-
sures that the Supreme Court is not ed of all powers for ensur-
ing high standards of professional integrity. The Supreme Court can,
in appropriate cases, pass such order ds may be called for. In the
absence of cogent reasons supported by adequate factual material,
necessitating 2 modification in the present scheme, we do not consider
it proper to disturh it. :

13. Reversion to the previous position is therefore out of question.mm%

As an alternative to restoration of the old position, it has been sug- with
gested® that while retaining the present system, judges should be gm
" associated in some form or other with the disciplinary council. We

have not been impressed by this alternative either. If the complaint

is that the tribunals as constituted at present sometimes take an

unduly lenient view, this possibility could mot be totally efiminated

even if the other alternative is accepted. The fact that the Attorney

General or the Advocate General concernad has becn authorised to

file appeal in appropriate cases to the Supreme Court should also

obviate the supposed apprehension. Apdrt from that, however, such

a change in the present system would, in effect, amount to dilution

of the autonomy of the bar and a reversgl of the progressive trend of
legislation to which we have made a referenge.’

The Judges of the High Court would igenerally be reluctant to
be associated with the Disciplinary Committec of the State Bar
Council, because appeal against the orders of the State Disciplinary
Committee would lic to the Dis¢iplinary - Committee of -the Bar
Council of India. The question of assoeimtioh of Judges of the Supre-
reme Court with the Disciplinary Committee of the Bar Council of
India does not arise, because appesl from the order of that Discipli-
- nary Committee lies to the Supreme Cewyrt., .
V. POSITION IN ENGEAND
14. It may be of interest to kgow thét in  England, disciplinary Position inBuglend&
jurisdiction over members of the Bar i, exercised by an autonomous
body. Benchers of the Inns of Court Bave retained throughout their
history the exclusive right of ‘alling” “stuBlents to the bar and of
“disbarring” those of their membéry whom they find guilty of profes-
siondl misconduct.® L '
15. The discipline of selicitors i England is in the hands of the Soliciters in Eag..
disciplinary committee formed by the r of the Rolls from the lsed.
members of the council of the society. ‘The committe has the power
to- strike off a solicitor from the rolls,* suspead him from .practice or
impose a fine upto 500 pounds. There is an appeal to the High Court.”
1. Pure 56, snpra seotion 38, Advocates Act, 1961,
% Para 1, supra,
+, Parn 12, tupra.
*. Badoliff and Cross, The Bnglish Lega System {1971), Page 392,
4. Bor details, soe Appendix 1.
*. Holicitors Act, 1957, sections 46 and 45, - ’
T+ Wilson, Cases and Materials from the English Legal system (1973) page 141.
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V1. ANALAGOUS LAWMN INDIA

Pogition under ana- 16. We may state that we have alsg an tﬁ'ouph several Indian
mm“‘a :}"zg statutory precedents relating to disciplinaey jyrisdiction over mem-
i Todis, bers of other learned professions. Most of these provisions vest such
jurisdiction in autonomous bodies consisting of members of the
profession. We give in an Appendix' the gist of relevant provisions in
some of the Acts, prepared in the form of & chert for convenience of

: comparison.
‘ B“""{%’ Medical 17, In this context, we may also refer to Jocal legislation as to the

' 12. medical profession which illustrates the accaptahce by the Legislature
of the principle of autonomy. Reglstr#tmn of qualified practitioners
in western medicine began in the erst-while State of Bombay with
the enactment of the Bombay Medical Act, 1912,

Other Provinces had similar legislatior on the same subject. The
Bombay -Act as now in force provide for a madical council, consist-
ing of five nominees of the State Government, threc persons elected
by members of the Faculties of Medicine of the Universities in the
State and the governing body of the College of Physicians and Sur-
geons, Hombay, and six elected by registered medical practitioners.?

The Bombay Medical Council constituted under the Act can
remove & practitioner’s name from the rdghste r, after inquiry, for
m.lsCOﬂdilct.'

VII. CONCLUSION

- 18. MHaving regard to the position discussed above we re-iterate our
ﬂmﬂnnon iter
Toliers conclusion* that a change in the law is uncalled for. '

Tmportancsof main: 19.  We believe that we have taken into account all considerations
tnﬂnghigh profes- relevant® 1o the question referred to us. 'What we have said is not
' intended to detract from the importance of mdintaining high ethical
standards in the legal profession—or,” for- that matter, in any other
learned profession. Indian tradition eapectsmen and women to dis-
charge their duty to the best of their abilityiin the field of life which
they -have chosen for themselves. In the Mababharata, a lofty ethical
passion flavours the definition of dlmrma glven by the merchant
Tuladhaq:a to the ascetic Tajali®:—
' Sarvesam yah suhrt nityam mrvmn ca hite ratah;
Karrmma manasa vaca sa dharmam veda Jajale—
‘He knows dharma, O Jajali, who s alﬁrays the friend of all, and
who, through his actions, ﬂmught and speech is absorbed in
(emurmg) the welfare of all’.

Bacon’s view, 20. In‘the West, similar qentlmcnts pressed by Bacon in
' Wﬂﬂgﬂ which, while appearing sligh jar t¢ us because of
passage of centuries, bears quotatic

In fine Elizabethan language, Franc:s Bacon begins his preface
to his Maxims of the Law’—
‘ “f hold every man a debtor to hizs profession ; from
whmh, as men of course do se& fo mctlve countenapce and

i, flee Appendir 2,

"%, Bedtion 2 (2). Bombay Medical Act, 1912, (6 of 1 1912).

5. Besticn 9, Baunhay Modioal Act, 1912 (6 of 1912).
1, Para 12-18 swpra. R .
3, Mahablharats, Santi Parva, 264-9 (Bhandarkar Orient: Research Tnshiaie dition), guoted by Swams

‘Zwirnsl Values in a Changing Society (1971), page 537, ¥ Bmm

4, Baooli, Preface to Maxims of the law, q_uuted by Sir Owen Dixon. “Profestional Condoet® al
Btadents of the University of Melboittme in 1953). The Jesting, Pilate, 138134, (sugural Losture to the L"‘?
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profit, so ought they of duty to endeavour themselveS, by way
of amends, to be a help and ornament thereunto. This is performed
in some degree by the honest and liberal practice of a “profes-
sion, when men shall carry a respect mot to descend into any
course that is corrupt and unworthy thekeol, and preserve them-
selves free from the abuses wherewith the same profession is
noted to be infected; but much more in this performed if a man
be able to visit and strengthen the roots and foundation of the
science itself; thercby not only gracing it in reputation and dig-
nity but also amplifying it in perfection and substance.”

. R Khanpae Chairman
8. N. Shankar ‘ [ Member
T. 8. Krishnamoorthy Tyer e Member
P.M. Bakshi = ...l Member-Secretary

Dated, New Delhi,
the 30th October, 1978.



APPENDIX 1

DISCIPLINARY JURISDICTION IN ENGLAND OVER MEM-
BERS OF THE BAR.

Disciplinary function In England, admission of a person as a student {(of law) and,
of Inns of Cowtwhen he iy gualificd, as a barrister, is still the responsibility of the
and  Senate. Inns of Court. The Inns of Court are also responsible for the mainte-
mance of discipline and for the observance by the barristers of the
rules of professional conduct and etiquette. The Inns have delegated
the exercise of a number of their powers. For example, their res-
pansibilities in regard to the education and the examination of bar
students have been delegated to a council of legal education. In 1967,
the Inns delegated their disciplinary power to a “Senate” of the four
Inns, which also has widc administrative responsibilities in relation
to the bar.'F ST O

1

Halsbury states the position as to disciplinary  jurisdiction in
detail® as follows:—

“The disciplinary powers of the four Inns of Court, other than
those relating to the domestic affairs of the Inns, have been delegated
by the benches to the Senate of the Four Inns of Court! Complaints
of professional wmisconduct or of conduct unbecoming a  barrister
which may bc made against a barrister are received by the Senate
from the Bar Council or other bodies or individuals, and are consi-
dered by the Complaints Committee of the Senate.®

“In respect of any complaint the committee may decide that no
disciplinary action be taken or that the complaint be reported to the
treasurer of the Inn of the barrister concerned, or that it shall form
the subject matter cither of a charge or charges before the Senate
Disciplinary Committee,® which may include a judge of the Supreme
Court but otherwise consists of practising barristers who are mem-
bers of the Senate” When sitting as a tribunal, the Disciplinary
Committee consists of not more than seven members and not less
than five members.*

[T

Where any case is reported to the Diseiplinary Committee, the Com-
plaints Committee is responsible, with the concurrence of the
barrister’s Inn, for the appointment of counsel to formulate the charge
or charges and to present the case before the Disciplinary Committee,

FHE ok L2 2 EE 3
“The sentences which may be imposed by the Disciplinary Com-

mittee are disharment, suspension, cither conditionally or otherwise,
an order to repay or forepo fees, or a reprimand®. The sentence, if

L Wilson, Cases and Materials [rom the English legal syatem (1973}, page 15,

3, See Re. 9. (@ barrister) (1969), 1 All .. 949, where the jurisdiction is fully set ont,

*, Halsbury, 4th Edition, Vol. 3, pages 617, 816, para 1134.

4, Regulations of the Sengbe of the Four Inns of Court (1970-71) reg. 18.

¥, Btanding orders of the Senate Complaints Committes {1967} ord. 4.

¢, Btanding Orders of the Senate Complaints Committee (1967), ord, 6.

7. Regulations of the Senate of the Fonr Tnas of Court {1970-71) reg. 13 (b) Anmnal, Statement of the General Couneil of tha
Bar (1966), page 42.

3, Btanding Qrddrs of the Disciplinary Committer of the Yenate {1971), ord, 1.

*, Standing ordera of the Disciplinary Committee of the Senate Ord, 10,

3

ba]
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any, must be notified by the president of the Senatc to the treasurer
of the Inn of the harrister concerned and the Inn must give effect to
't in accordance with such direction, if anmy, as muy be given by the
Senate.! In those cases where a sentence of disbarment or suspension
is ordered, the charges. finding and sentence are published by the
barrister's Inn. In other cases, publication is made if the barrister
concerned so requests or if the president of the senate so recommends.
Where the charge or charges are dismissed, the charges and findings
are not published unless the barrister so requests.”™

“The decision of the Disciplinary Committee is subject to an
appeal to the Lord Chancellor and the judges of the High Court of
Jutice sitting as a domestic tribunal.’ The judges when sitting in this

"

capacity are described as ‘visitors’.

1, Regulations of tho Henate of the Fuur Tis of Court (1960). reg, 14,
3, $tanding Qrdera of the Disviplivaty Cemmitree nf the Benate (1971), ord. IL
2, Annnal Statement of the Senate (1166-07), page 7.



APPENDIX 2

CERTAIN STATUTORY PRECEDENTS AS TO DISCIPLINARY

JURISDICTION OVER MEMBERS OF THE LEARNED
PROFESSIONS.
Name of Ack Bection Disciplinary body  Power to impose Appeal
punishment
The Dentists 41 The State By the State Appeal to the
Act, 1948 Couneil. Cuuncil, State Government.
The 38 Ezecutive Order made by Appeal from
Pharmacy Comittee. Ezxecative Counril arder nt State
Act, 148, issubjeet to confic-  Council to State
mation by Government which
the State Conceil, shull be final,
The Chartered 21 (1) (a) Cuunei) of the {1) Reprimand of Appenl to the
Accountants and 224, Institate of Char- the membor. High Court.
Act, 194G tered Accoun-
tants,
21 {4) {b) (2) Bemoval uof name  Appeal tu the High
and 22 A, from Register fora  Cuurt.
period not exceed-
ing five year
21 {4}, Proviso, Couneil of ghe Ifremoval iato be for  Appesl to the High
and 21 (6). Institute of b years or permanent, Court.
Chartered the case to be forwar-
Aongountantes. ded to the High
Court.
Todian Medioal 24 (1) Medical Couneil Removal of & person’s  Appeal liea to Central
Council Act, 1958. of India. name from the Indian  Government  from
Medical  Register  remoyal from  the

pan be ordered by  State Medicul Register
Medical Council of on ground of profes-
India, if his name has sional misconduet-
been removed from »  seetion 24 (2).

State Medical Register

under the State law

for registration of

medical practitionera,

Notavies Act, 1952, 10 (d) The Government. Removal for profes-  No appesl,
sional or other mig.
conduet after prgs-
cribed inquiry.
Cost and Works 20, 21, Council of the Subsetantially the Substantially
acootintants Act, Institute, same as in the the eame ag in the
1968 eawe of Chartered  cage of Chartered
Accountants. Aceountants.
Indian Medicine 28,27, Central Council of 'To témove name Appeal lies to  the
Central Council Indian Medicine.  from register by the Centra]l Covernment
Act, 1970. Central Couneil, [8. 27 (2)] where any
person’®s name has
been removed from
a state Register on
any ground other than
that he is not posse-
gfed of the requisite
medical quaificationa.
Thg Arehitects 29 Counoil. By the Counoil No provisicna ae to
Aog, 1072, apreal.
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